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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH; NEW DELHI

C.P.NO.318/2003 IN 0.A.NO 3220/2001

Friday, this the 5th day of September, 2003

Hon'ble Shri Justice V.S.Aggarwal , Chairman
Hon'ble Shri S. K. Naik, Member (A)

Shri Mahendra Singh
SDF (CPG-1/S"!
o/o AGM iCPS-I), MTNL
CGo Comp 1 e>', New De 1 h" — 3

. M UU I ! Vji.H I i..-

fBy Advocate: Shri Rama Krishna!

Versus

1 . Shri Vlnod Vaish

Secretary to Govt. of India
DepTit. OT Te 1 ecommijn 1 cst"ons
M/o Commu n i c at i o n s & IT,
S a n c n a r B ti a w an, A e h o k a R o a d

NGW 0© 1 h "i ~ 1

2. Shri Jag Mohan Mishra
Executive Dlrector

Mahana.gar Telephone Ni garni Limited
(Delhi Telephone Unit)
Khurshesd Lai Bhawan

New De1hi-50

ORDER (ORAL)

Shri Justice V.S.Aggarwal:

.  , Responden:

On 4.12,2001 , this Tribunal had directed that the

respondents should consider the representation of the

applicant and pass a detailed speaking order in this

regard. The time was extended subsequently on 23.4,?002
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has been aispo.sed oi

has been granted to the applicant,
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pni.3 view oi tne matter, once th:

representati on which was directed to be disposed of ha-:
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assed but it cannot be termed that the'-e

IS any
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the di i^ections of th"'S
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(s. K .---w'STio'
Member (A)

(V. S.Aggarwa!)
Chai rman
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